
CENTRAL AU'iINISTRATIVE TRIBUNAL 

CALCUTTA BENCH 

2.th955  Q1997 

P re sent: Hon' ble Mr,Justicd A9  K.Chatte rj ee ,Vice.Chai rinan. 

I-Ion'ble Dr. B. C. Sarrna, Administrative Member. 

SRIHAI BARAI,S/o.Late R.P.Barai,working 
for gain as Weaver Gr9II,Weavers Service 

Centre,Govt. of Ifldia,21,C.R.Avenue, 

Calcutta-78, at present residing at 14,Tarak 

Basu Lane,POTala, Calcutta-2. 

. ,Applicant, 

-Versus 

Union of India,service through Secretary, 
Ministry of Textile,Udyog Bhavan,New Delhi. 

SecretaryMinistry of TextilesUdyog Bhavan, 
New Delhi. 

3, Director,Weavers' Service CentreGauhati 

4. Officer-iri-Charge,Weavers' Service Centre,ealcutta 

5, Off icer-in.-Charge,Weavers' Service •Centre,Calcutt. 
..Respondents 

6. Sri B.R.Das,Weaver Gr,II,Bhuhaneswar.  
,,Private Respondent 

For the petitioner; Mr. B.C. Sinha, counsel. 

For the respondents:None. 

Heard on: 208.97. 

Ordered on: 208.97. 

ORD. 

A.K.Chatteriee 

The petitioner, who is a a Weaver Gr,II, is working 
C1 	 LI 

at Calcutta and h 	been transferred from Calcutta t4D 

Bhubaneswar by the impugned Order dated 8.8.97. He has 

brought this applicatton for setting aside this Order of 



-: 2:- 

transfer because he is unable to lee out of Calcutta. 

Under the circumstances, he has 	made representation 

to the appropriate authority on 18,8.97 which has not yet 

been disposed o. Mr.Siriha, ld.counsel for the petitioner 

also states that his reliever Mr,Das who -wses to come 
.. 

tBhubaneswar, has not yet 	reldeved. 

In the circumstances stated above, and on hearing 

the ld,counsel for the petitioner and on perusal of the 
t ,1 

application and the annexures, we dispose it of at this 
respondents 	- 

stage with a direction upOn the ,j  in particular .  respondent 

no.3 herein, to treat this application itself as a repre-

sentation for the reliefs claimed therein and till disposal 

of such tepresentation, status othe petitioner as 

regards his situation as on this day, shall not be disturbed. 

Order passed this day along with a copy of this 

application and the annexures, be communicated and served 

on the respondents by the petitioner. 

Certified copy of the Order beelivered to the 

parties in two days. 
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1. C.Sarma 
r4ember(A) 
	

Vice-Chairman. 


